
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

U 

' 

O.A.No. 
T.A. No. 

DATE OT lU 1 	 JC-:hEr 

ri J 	-. 	 Petitioner 

.i: t 1 • 2, 	 Advocate for the Petitioner(s) 

Versus 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 

The Hon'ble Mr. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement? - 

Whether it needs to be circulated to other Benches of the Tribunal? 



I 

shri Janak Singh MaS10 Singh 

"RancNl Kroa9 
Ya.duv -inshi Narar, 
fear L hone, 

Near Lhara.rn Nagar, 
S -iaqzatioar 

Rajkot. 

AcvocEfte 	•Shni. 	GocTia 

Vers us. 

1 • 	Gnion of Inia 

Owing & Reoresenting 
iesternRailway, 	 4e)"? 

Ohruchgate, 
Bombay 400 020 

2. 	Livisi onal Railway Manager, 
ie tern :aiLay, 

Rjkot Divjajor, 
Lie :hi C omcToune , Rdj ko L 

plicant. 

Mr. T ~ ~ "I 7zil 	
i&A 

Resondercs. 

Acivotcate 	S ni N .R. Kyada 

0 R A L 	J 9 5 C LI S S 

In 

O.A. 	402 of 19 :2 

Late : 20-10-92 

Per ; HoiYble Sdni .V. Krjshnari 	Vice Chairman. 

Shni 3.3. Ogia for :he alicdnt. 

Shri S .5. Kyada for the resoonëents. 

H earS 	do lican c was ir formeS by he Annexure A- 

letter t9t in case he was willincT for N- e o ost rf Casual 

Safaiwala he shoulS exoress Ri3 ,1 



3 

his erconeitienal :iilIin:Iness in tha reaard 

Wltfl.itI i 	C'CvS. .dJe a;.elicant ecs ex - re - sed :ilS 

:illineness in th 	recrd by :iis leter deteö 

30_12_19c1 (Annexure A-lO) . his grievance is that, 

even then IC - not hen .:ovjdec the emlormen 1:. 

he eerefore orayed es follows. 

.rh re ondents may elease be directed 

to relee:e :poirtmer : to th e Aolicent 

forthl7i o, co sthering his case on the 

sis r i 	fic:isn s : liceole 

unor 'the rule at the time of his 
earlier service, i.e. any job in Class IV 

service, o her thansafaiwala in the 

thini tary LLeasr Linen t. it jt prejudice to 

this, the resoonients may oJ.oase be 

directed to reL:aTe the naointment order 

even as ±±afajwaln. 

dheor ayer imthe is inconsis Lent wi Lb Lnrexure A- 

ohr. ic le mo' Cn' el tom 	e orLenb s or-nts 

that in terms of rae Annexure A-9 /he resnon.ents viii]. 

issue the race :sary :ITYOintrm3nt: orders within 3 weeks 
Cc2 - - 

frcn coan: and t1e aodliCat:r 	::i:nosed of.c 

2 • 	Lie have beard the .. :jes * In/view of the ma: Ler 

the relief .aouht for canaL be err: ted. hOig 	lication is 

aisoosecof elLa 	o cireccione a he 2nd mc ron(f..ent to 	H 

give otfece to he offer at Annexure A-9 :-iitain three weeks 

fran o • 	11cetio 1 1 '0 	of. ID 

at) 	 •.Kri aran) 
emoem (3) 	 Vice Caairman. 	a 


